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T H £  MINISTER OF STATE IN THE 
.DEPARTM ENT OF F E R IIU Z E R S  IN 

THE MINISTRY OF A G R IC U U U R E  
(SHRI R. PRABHU) : ( i )  No fpeciat 
allocaitoo bas been made to Keraia for 
d m lap a ic ii t  of coconui. However, ibe 

/foHowiog scbemei i rc  being iniplcflieiiieii 
by ib« CovODUt Dtve opmcot Board io 
Kerala :

1. Project for ibc cxpansioo of art* 
uoder cocoout.

Project for providing isiistaocc 
for frrigaticn fadlities to coconut 
growers.

ic«les wbicb tbey were drawiog prior to 
tbe recommcDdatioDs of tbe Fourth Pay 
commiuioQ ? •

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOP-
MENT (SHRI D ALBIR,SINGH) ; (a)
and (b) T be matter is uoder active coosi- 
deratioo.

(c) Pending a decision, bouse building
advance is being fancttoned . on the basts 
of pre-rcvtfcd pay, as mentioned in tbe
oflice Memorandani given below.

No. I/l70i5/6/83/H.IU

3. Project for productioo and distri-
bution of TXD hybrid seedlings.

4. Eslabliihment of Hybrid Seed 
Gardens for ftfoduction of DXT hybrids.

(b) During I9tt6 tt7, the total ouitay 
approved for the above schcme« fi»r Kerala 
it R i . yo 16S takhi, of which the Board’s 
share is Ri 19 262 lakhs and that of the 
Kera'a State Government Rs. 1 0 . ^  Ukhs

Governnicnt of India 
Ministry of Urban Development (Housing-
111 Section) New Deihi. dated the 27th 
October. I9«6.

OFFICE MEMORANDUM

Subjcct : Admissibility for grant of 
House Building Advance—  im» 
plementation of Fourth Pay 
Commis<(ioD recommendations.

(c) Yes, Sir.

H *«jt (MiIMiag advanra lo Gofcrasiral

3690. SHRI KAMLA • PRASAD 
SINGH : Witt the Mmttter of URBAN 
DEVELOPMENT be p!eafcO to state :

(a) whether Union Government have 
decided the maximum/minimum limit*of 
boute building advance admtsi'ble to 
Central Govtrnmenl employees after the 
recommendations of the Fourth Pay Com* 
nisiion ;

^ he undersigned is directed to say 
that pending decisions oo revised eligibility 
conditions etc.. it bai been decided tbat 
**Basic Pay" that would have been drawn 
by the Govt, employee but for fixationiof 
his pay in ihe revised scale, should be 
taken into account for the purpose, of 
dciermining bis eligibility for House Build 
tng Advancc. In respect of Governnicnt 
servants wbo arc appointed to difTerent 
posts on or after 1.1.86. i e. the .data  of 
iniplcmcniation of (he Pay Commisaioo's 
rccommcndations, tbeir t pay for the pur-
pose of eligibility will be “ Notional Pay” 
which they would have drawn in the pre-
rev iscd scale but for the iiitroductioQ of 
(be revised scales. ^

(b) if the details thereof and if 
not, tbevtime by which a decision will 
be taken in thia regard ; and

(c) whether Union Qovefnmcnt would 
grant houso building advance to the appli* 
canti who bad applied during the last 
two montbt according to their old pay

. . Sd/-
(S. Balakri&bnan)

Under Secretary to the Govt, of India 

T i :  ...

1. All Mini$liic4/Dcptts, of Govt, of 
India
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